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*DEMANDS FOR SUPFLEMENTARY
GRANTS FOR 1953-34

Mr. Speaker: We shall now proceed
with the Demands for Supplementary
Grants 1953-54. Thete are also the
PEPS.U. Demands. The time
allotted is from 3 pm. to 5 P.mM,
that is two hours, for all of them.

[MR. DEPUTY-SPEAKER in the Chair )

Mr. Deputy-Speaker; I shall call
Demand after Demand. First I ghall
call Demand No. 10.

Demanp No. 10.—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
COMMUNICATIONS.

Mr. Deputy-Speaker: Motion is:

“That g Supplementary sum not
exceeding Rs. 40,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Miscellaneous Ex-
penditure under the Ministry of
Cummunications’.”

There is a cut motion. Since this
is not a new service, that cut motion
is out of order.

Shri T. B. Vittal Rao (Khammam):
But before Demand No. 10, there is
Demand No. 6.

Mr. Deputy-Speaker: Hon. Members
are aware that there are votable itetns
and non-votable items. The Demands
are placeq on the Order Paper with
regard to votable items. Non-votable
items are no doubt also placed here
for information. They may ask any
information they want relating to
these Demands, but they are not go-
ing to be put to the vote of the House.

Shrimati Renu Chakravartty (Basir-
hat): This is the second or the third
time that Supplementary Demands
are being presented, and it is for a
very big sum. We would like to know
exactly why it is necessary to come
again and again before this House for
these Supplementary Grants.
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Mr. Deputy-Speaker: This is no new
suggestion that has been made. I
have asked the Government and the
Government have also given suffi-
cient details at the bottom of the page
relating to \Demand No. 6. If hon.
Members want any more information,
it is open to them tvo ask. It is not
as if no explanatory note has been
attached. There is the explanatory
note for all these itemgs here under
each Demand.

Shrimati Renu Chakravartty: The
point is this. We are now on the
eve of the Genera) Budget. On the
face of it it looks irresponsible for the
Government to ccme before the House
again and again asking us to discuss
and fpass Supplementary Grants for
big amounts. It is not any particular
item we refer to. We will come to
these items as we go from Ministry
to Ministry.

Mr, Deputy-Speaker: 1 am not able
to understand the vbjection. So far
as these items are concerned, the hon.
Member will kindly see......

Shrimati Renu Chakravartty: We
are not going into the details.

Mr. Deputy-Speaker: Then, what is
the objection? I am not able to
understand. There is no meaning in
merely saying that the Government is
irresponsible in just placing these
Demands before the tlouse. These
are the items. This is the explana-
tion the Government has given after
repeated suggestions. If the hon.
Member wants any further elucida-
tion, it is open to her to put a ques-
tion and elicit an answer.

Shrimati Renu ~Chakravartty: Is
that all we can do? Can't we ask

Mr. Deputy-Speaker: I am asking
the hon. Member to ask that ques-
tivn,

Shrimati Renu Chakravartty: I am
asking this question for the third
time.

*Moved with the recommendation of the President
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Mr, Deputy-Speaker: Then the hon.
Member may resume her seat. Does
any other hon, Member want tp put
a question? That question will be
noted, and once for all the hon. Minis-
ter will answer.

The Minister of Finance (Shri C.
D. Deshmukh): I think it is a very
short point, and it might be convenient
if I gave the reply now. My reply
is very simple.

Mr. Deputy-Speaker: Shall I ask
the hon. Minister to reply, and then
call another hon. Member and then
is the Minister again to reply with
respect to the same Demand?

Shri C. D. Deshmukh: Thig is the
principle and practice in regard to
Supplementary Demands.

Mr. Deputy-Speaker: Why should
not the hon. Minister wait till all
the points raised on this Demand No.
6 are exhausted?

Shri C. D. Deshmukh: It is not ac-
tually specifically related to Demand
No. 6. The hon. Member has taken
the very broad point that the Gov-
ernment ought not to come before the
Legislature so many times in connec-
tion with Supplementary Demands,
and that is the point to which......

Mr, Deputy-Speaker: The hon.
Minister may answer on Demang No.
6 that point also. I am not able tv
understand how many Supplementary
Demands can be brought according to
the hon. Member. What is the num-
ber of Supplementary Grants that can
be brought? There is absolutely no
limit. The hon. Minister is not guing
to give an assurance of that kind.
He wil} bring them whenever there is
necessity.

Shri 8. S. More (Sholapur): May 1
seek some clarification? According to
the principles of budgeting, the Gov-
ernment is supposed to make provi-
sion for all the requirements through-
out the year in the original Budget.

24 FEBRUARY 1954

Supplementary Grants 564
for 1953-54

If they bring before the House Sup-
plementary Demands, are we not en-
titled to some explanation, apart from
the different items, from Govern-
ment side, as to why these particular
items were not anticipated by Gov=
ernment and not provided for in the
origina) Budget itself? If Government
develop the habit of bringing forward
Supplementary Demands for Grants
in this manner very frequently, there
ig no propriety in passing the General
Budget.

Mr. Deputy-Speaker: The point is
this. So far as Supplementary De-
mands are concerned, they may arise
in one of two ways. They may relate,
firstly to services which are new and
which have been thought of only after
the Budget Estimates were originally
presented. With Tespect of them,
matters of policy can be raised in
the House. Secondly, they may relate
to excess in respect of particular
items, that might have arisen for
various réasons. Therefore, there
cannot be a general principle with
regard to all Supplementary Demands.
In respect of one particular Demand,
the excess might have been anticipat-
ed, while In respect of another, |t
might not have been possible to anti-
cigate it. Therefore, I would suggest
that with respect to each Supplemen-
tary Demand, hon. Members may ask
why it hac arisen. It they are not
satisfled with the explanation given
in the book circulated, they may put
Questions, and I would ask the hon,
Minister to answer, with respect to
each Demand. I am not going to ask
Government to answer the general
question as to why they have come
again a third time to the Hcuse with
Supplementary Demands. It may be
that a new service might have come
into existence, in which Government
are bound to come before the House
with a Supplementary Demanqd relat-
ing to that new service.

Shri 8. S. More: Let Government
say %0.

Mr. Deputy-Speaker: That {s all
right. But there cannot be a general
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[Mr. Deputy-Speaker.].

Question, with respect to all these.
One of them may relate to a new
service, while another one may Le
due to other reasons. The answers
to the one will be different from the
answer to the other. This will involve
two different answers, first with res-
pect to all Demands in general, and
secondly with respect to one Demand
in particular. I want to save the
time of the House, so that as much
opportunity can be given to hon.
Memberg on both sides of the House,
asg possible, to put questions and to
get answers,

First of all, if any hon. Member
has got any question to put with
respect to Demand ‘No. 6, he may do
§0. Then, I shall call upon the other
hon. Members, and so on.

Shri 8. 8. More: From the face ot
the on. Finance Minister, it appears
he seemg eager to offer a preliminary
explanation.

Mr. Deputy-Speaker: I know. He
may be eager to doso, but I am
equally eager to avold repetition ot
the same thing on particular matters.

Now I shal} call upon hon. Mem-
bers fo put questions with respect to
Demand No. 6, if they have any.

Shri T. B. Vittal Rao: The footnote
under Demand No. 8 is very beautiful-
ly vague. Under item (iii) in the foot-
note, it ig stated:

“Increase in interest largely
due to the enhancement of the
rate of interest”.

What does it mean?

Mr. Deputy-Speaker: If originally the
interest was 4 per cent., now it has
been increased to 44 per vent. That
ig the meaning.

Shri T. B. Vittal Rao: That should
be the explanatory note. As 1t is,
what does the expression in item (iti)
mean?
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Moreover, we will obpoge this in-
rrease, Because already we are paying
a certaln amount to the general reve-
nues, ovn the capita] invested on the
Indian Posts and Telegraphs Depart-
ment. After paying interest, if any
surplus is left, 50 per cent. of the
surplus is also given to the general
revenues. When we are embarking
on a huge development work, if we
go on paying interest at an enhanced
rate, there will not be any money left
for development work in the Posts and
Telegraphg Department.

Further, the present cundition of
the Indian post offices is sq very bad,
that the office buildings are congested,
and no_quarters have been provided
for the postal employees......

Mr. Deputy-Speaker: General dis-
cussion of this kind is absolutely irre-
levant. The unly point is why there
was an increase in the rate of inte-
rest. General questions such as
houses having not been built, and so
on, are not relevant now.

Shri T. B. Vittal Rao: I am saying
ghout the developmemtal aspect. If
we go on paying at an enhanced rate,
where is the muney left for -develop-
ment?

Mr. Deputy-Speaker: Deve.opment
policy ought not to be discussed on this
matter. The only point that can be
gone inty is why there is n necessity
to pay a larger interest than before.

Shri T. B. Vittal Rao: Another point
I would lke to refer to is this. Inte-
rest is also being paid on the value
of Stores Balance. How does this
arise? How can we pay interest on
Stores Balance? Already, it is charg-
ed to the capital. Again, there reems
to be some anomaly in paying inte-
rest on this. For instance, in the Rail-
ways, we do not pay any such inte-
rest. 1 would ke to nave sume
clarification on this point.

Shri 0. D, Deshmukh: I was guing
to answer the general point, which
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you indicated I shoulq answer. I have
got very little to say in view of what
you have said, and I am no lounger
eager to answer it. The plain fact is
that these Suppleimentary Demands
ocome individually before the House
and are approved by the Huuse, and
that procedure was followeq neces-
sarily on the last two occasiong on
which we brought Supplementary
Demandg before the House. Now if,
there was any objection to be taken
in regard to any individual Demand,
that was the time to take it. I am not
now recalling where it was taken
and where it was not taken; the House
approved of those previous two sets
of Supplementary Grants. In regard
to the third, they ought to wait till
all these Demands are over. By that
time, again by the same process.

Mr. Deputy-Speaker: Is it now the
third set?

Shri C. D. Deshmukh: Yes.

Mr. Deputy-Speaker: The other side
is anxious to know why there should
be a first list, ang then a second ligt
-gnd then a. third set of Demands, and
why not all this be anticipated: They
think that a piecemeal Grant.is rather
.Ainconvyenient. But then the
Member forget what exactly has been
given and under what clrcumstances.
That is the pojat.

Shri 8. §. More: May I make sup-
plementary rémark en this Supple-
mentary Grant?

'Mr. Deputy-Speaker: I already gave
him an opportunity.

Shri 8, 8. More: I would like to
invite your attentlon to one of the
rules” of procedure B w’ould ‘invite
your attention to rule 230 ‘at page 57
of the latest edition of the Rules of
Procedure, It says:. ' -

“Supplementary, additional, ex-
cess and exceptional grants and
votes of credit shall be regulated
by the same procedure as is appli-
cable in the case of demands for
grants subject to such adaptations,
whether by . way of modification,
addition or omission as the
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Speaker may deem to be neces-
sary or expedient.”

Now, you were pleased to say in
your considered ruling that when a
Supplementary Demand is placed be-
fore The House, a Member shall not be
competent to raise certain issues
which he could conveniently and com-
petently raise- when the original

‘Budget is being discussed. So, this

is a restriction on our power of dis-
cussion to save the Government,
which is not prepared to face the
opposition criticism, they may place
the orginal Budget in a {runcated
form and may try to enter even the
Treasury by the back-door by putt-
ing in some supplementary budgets
which would restrict our power of
discussion. We shall be then in a
dxsadvantageous position in safeguard-
ing the interests of the body or party
of which we are supposed to be the
true representatives. Thig is a question
of fundamental importance. We have
to be vigilant and watchful over the
Treasury Benches - when they are
spending money. 8o, with these res-
trictions regarding power of discus-
sion, it is highly necessary that the
hon. Spe#kér—the Chair—must stand
by the House in interpreting that a
supplementary budget shouldq not
be a matter of ordinary routine busi-
ness.' I-would rather make an apeal
to' you that Government should be
‘called upon seriously to explain why
this ‘third set of Suplementary
Demands is being placed before the
House, which restricts our power of
attacking the Government or finding
out their defects by virtue of the
rules of procedure.

Mr. Deputy-Speaker: Merely because
the hon. Finance Minister may . choose
to place before the House a list of
Suplementary demands, it does not
mean that the ‘House shoulq accept
it. He has ‘to satisfy the House. The
hon. Member is aware that even at
the Budget session—it may be a
token grant, say, a thousand rupees—
a grant may be brought up only for
the purpose of inviting the ‘decision
of the House on a matter of policy.
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|
[Mr. Deputy Speaker]

It may not be possible for the Go-
vernment to anticipate what exactly
the amount will be that will be in-
volved. Of course, the amount in-
volved in a particular matter may be
one of the main considerations to vote
for or not. Independently also, the
decision of the House may be invited.
Under the circumstances the matter of
policy has already been accepted 80
far as these demands are concerned.
But it is certainly open to the hon.
Members now to ask: “If we had
known that so much of money would
have been spent, whereasg in the origi-
na] demand, at the Budget Session,
a small amount has been shown,—
it this much amount is involveq in this
demand—we would not have accepted
it at all.” It is open to them to say
it now. But it is equally ubligatory
on the part of the Government to
satisfy the House as to why a small
amount has been shown there, why
such a large additional expenditure is
involved, etc., and in which case they
must justify as to whether they got
a vote of the House on a prior occa-
sion. I am placing these views be-
fore the House only begause I am
anxious to see that the House must
be given an opportunity to discuss
this matter, and also to enable the
House to see that every pie that is
voted for, is voted with the full
knowledge that it is necessary in the
interests of proper administration.
Elucidating the point, it was observ-
ed on a prior occasion:

“Supplementary demands may
relate to excess grants. If during
the budget session a particular
item was discussed, the policy
accepted by the House and some
amount voted, if some extra
amount is wanted now, no matter
of policy can be discussed un that
matter because the policy was al-
ready decided for the whole year
during the budget session.”

It is true if a small amount is voted
there, hon. Members can easily say
that if such a large amount out of all
Proportion to the original amount is
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asked for—say, a lakh of rupees is
increased to ten crores of rupees—
certainly they would not have ac-
cepted the policy for the year at all
Therefore, it is obligatory on the Go-
vernment to satisfy the House why
such a small amount was placed be-
fore the House.

“If during the course of the
year, some item or some service
which was not contemplated and
not included in the budget this
year comes up, and if for that
some money is sought to be spent,
that is a matter of policy and it
can be discussed.”

that is, something which has arisen
now and the matter of policy had
not been discussed. As regards the
original sum, it has already been dis-
cussed and voted upon. Therefore,
I will allow latitude to the extent of
the excess amount ‘alone, if the
amount that is wanted by way of
supplementary grant is out of all pro-
portion to the amount that was ori-
ginally voted upon at the time of the
budget. Now, the hon. Minister
should not merely stand on a for-
mality and say that this policy has
been decided upon, but satisty the
House that even if this amount which
is now asked for, which is a large
amount, had been put in the original
Demand, the House would have
equally accepted that policy. I ex-
pect some such satisfaction to be
given to the House.

Acharya Kripalani (Bhagalpore cum
Purnea): May I suggest that the
objection of the Opposition is this,
that it is bad budgeting which stands
in need of frequent supplementary
budgets?

Mr. Depnty-Speaker: I agree, but
Government can easily explain why
it has arisen.

Acharya Kripalani: Explain away!

Mr. Deputy-Speaker: Not
away.

Shri 8, 8. More: He has nothing
else to say.

explain
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Shri C. D. Deshmukh: No, I did
not say that I have nothing to say
in regard to the point raised by the
hon, Member. I said that in regard
to the point raised by the previous
speaker.

Now, Sir, you have already refer-
red to your ruling that the debate
should be restricted to the particulars
contained in the Estimates on which
Supplementary Grants are sought and
to application of the items which
composed those Grants, Now, you
have also ruled that questions of
policy cannot be raised; they can be
raised in respect of a new service.
That we accept, except that where a
question of policy is to be raised it
must now be conflned to the items on
which the vote of the House is sought.
Now, that includes thesextension of the
principle which you have just enunciat-
ed, namely, if by the order of the figures
themselves it becomes a question of
policy as to whether this additional
demand should be granted, that is to
say, in view of the large total now,
if it had been brought forward before
the House, whether the House would
have accepted it or not. I should
say that an argument like that would
be perfectly relevant and we shall
try and meet it if in respect of any
particular demand it is raised. The
only other point I would make is
that in regard to these supplementary
grants, it is not always possible to
anticipate. There are always limita-
tions on the human power of anticipa-
tion. In case there is an excess, then
we have to come to the House to
cover that excess. In certain cases
advances are possible from the Con-
tingency Fund but the order of figures
involved may be so large that there
again we have to come before the
riouse. Although this is the third
set of supplementary demands, I
shoulq like to remind the House that
during the August-September Session,
we took a gross grant, that is to say,
for a grosg expenditure of Rs. 1,036
lakhs but the recoveries and receipts
amiounted to Rs. 8 crores; and, there-
fore, the net additional expenditure
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which we asked the House to vote
wag Rs, 236 lakhs. Similarly, in the
November-December Session, Supple-
mentary Grants for a gross expendi-
ture of Rs. 1,466 lakhs were taken
against which recoveries amounting to
Rs. 1,385 lakhs were to be adjusted
in reduction of expenditure. There-
fore, that left a net additional ex-
penditure of Rs. 81 lakhs only. There-
fore, all that we have obtained from
the House in the past is Rs. 2'36 crores
in August-September and Rs. 81 lakhs
in November-December,

Mr. Deputy-Speaker: May I ask
whether these recoveries were known
at the time of the Budget or were
they wind-falls?

Shri C. D. Deshmukh: These are
recoveries associated with the ex-
penditure.

An Hon, Member: Purchase and
sale of sugar?

Shri C. D. Deshmukh: They are the
reverse and obverse of the same
transactions.

Mr. Deputy-Speaker: If they are not
windfalls but part vf the same trans-
action, they cannot be takepn advan-
tage of.

Shri C. D. Deshmukh: These are
connected transactions. So, that is
the situation. For all practical pur-
poses, we might say that we are deal-
ing with the main budget of supple-
mentary demands here and now.

Shri S, 8. More: May I ask what
is the tota] amount sought by way
of the three Supplementary Demands
together? What is the total amount

indluding this Supplementary De-
mand?

Shri C. D. Deshmukh: If the hon.
Member will be good enough to add
Rs. 236 lakhs and Rs. 81 lakhs—the
present Demands are for Rs. 8389
crores and the recoverieg are Rs. 6'84
crores and he hag got to take the
difference between the twv, Rs. 77°38
crores and add it to these figures.

Mr. Deputy-Speaker: It comes to
about Rs. 80 crores; what is the
original Budget demand?
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Shri S. S. More: Rs, 400 crores.

Shri C, D. Deshmukh: It is much
more than that.

1 say that while we should do this
exercise in arithmetic, we should
defer drawing conclusions from these
till we have dealt with all these Sup-
plementary Demands.

Mr, Deputy-Speaker: Theretore
the hon. Finance Minister has come
to the same conclusion that there
cannot be a genera] answer to all
these supplementary demands.

Now, does any other hon. Minister
want to say anything about the Posts
ang Telegraphs?

Deputy Minister of Communi-
ca’tl;::s (Shriym Bahadur): So far as
this particulur Demand is concerneedd.
1 may submit that Sir, it ig accept
policy that the Posts aqd Telegraphs
Department which is being run as a
commercial department must pay in-
terest to the general revenues on the
capita] invested. Th_is particular
figure of Rs. 526,000 which hasg Ibeen
added to the value of the stores has
resulted from increased rates. .Seco.nd-
ly, there was a physical venﬁcatapn,
following independence the partition
of the stores in hand. The value of
the stores could not be calculated at
that time and, consequently, the inte-
rest alsp could not be calculated.
Now, after the verification, all thege
caloulations have been made and this
has resulted in this increase in the
amount of interest. It is going to the
general revenues from the Posts and
Telegraphs; so, there should be no
objection to it. It is just as a matter
of course that we have come up for
the sanction of this particular demand.

sShri T. B, Vittal Rao: Sir, it s

stated that the increase in interest
is largely due to the enhancement of

the rate of interest.

Mr. Deputy-Speaker: It has to be
paid.

Shri Raj Bahadur: This interest is
being pald to the general revenues
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from the Posts ang Telegraphs; this
has been going on.

Shri T. B. Vittal Rao: Sir, 50 per
cent. of the surplus left over after
paying interest is given to the general
revenues or allocated to the general
revenues. But, here it is seen that
the rate of interest has been enhanc-
ed. When was it increased? That is
the point.

Shrimati Renu Chakravartty: It is
not an arithmetical calculation.

Shri Raj Bahadur: Sir, it is not a
question of addition to the general
revenues. The general revenues are
supposed to have subscribed to the
capital invested in the Posts and Tele-
graphs and on that ocapital we have
to pay interest. In the rate of inte-
rest on that capital, there has been
some periodic fluctuations. On account
of that, this small amount of Rs,
73,000 ig going to the general revenues.

Mr. Deputy-Speaker: Normally, it
must have been anticipated that the
interest hag tv be paid and some rate
of interest should have been provided
for in the Budget as being payable
to the general revenues from which
the loan is advanced. The Central
Government borrows from the market.
It may be that, from time to time,
there might have been an increase in
the rate of interest, which might not
have been contemplated in the original
Budget. The hon. Member wants to
know whether there was not a uni-
form rate of interest for the whole
year which was provided in the
Budget, and how thig fluctuation arose
during the course of the year. It is
stated against item (ili) that the In-
crease in interest largely due to the
enhancement of the rate of interest
is Rs, 78,000. When once the rate of
interest hag been flxed for a particu-
lar year—that is the assumption—
what {3 the meaning of enhancement
during the course of the year, for
which a supplementary demand is
necessary?

Shri Raj Bahadur: There is a
slight adjustment in the rate of inte-
rest, but ag the cut motion hag net
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been tabled on that particular point,
I cannot bank upon my memory and
give specifically the increase in the
- rate. I think it has been increased
from 3} per cent. to 3% per ocent.
subject to correction.

Mrt Deputy-Speaker: There cannot
be a cut motion with reference to a
non-votable item.

Shri 0. D Deshmukh: When we
framed the Budget, we take the ave-
rage rate of interest on Government's
borrowing for the year. We can only
take it for the Budget year based on
the data in our possession at the
time that the Budget is framed.
After that, a certain portion of that
year has to elapse before the Budget
year begins. Now, ag this is a com-
mercial department, we have to make
an adjustment in view of the develop-
ments that have taken place in that
inferval, amd it often happens that
although we have taken 3:20 as the
average rate of borrowing for a par-
ticular year, on taking account finally,
it turng out that it ig 3:30, and this
difference really represents the re-
calculation made on account of a
smal] increase.

Mr. Deputy-Speaker: We may now
proceed to Demang No. 10,

Shri T. B. Vittal Rao: The Indian
Posts and Telegraphg Department is
governed by a flxed rate of interest.

Mr. Deputy-Speaker: The hon. Mem-
ber is assuming it.

Shri T. B. Vittal Rao: The Finance
Minister said the other day at the
time of the Budget that whatever fs
charged or payable in the market for
raising loans is payable by the parti-
cular departments to which the loans
are transferred. The average is
thought of originally and subsequently
we find that the average Is increased
during the course of the year. I want
to know whether there is no fixed
formula......
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Mr. Deputy-Speaker: Yes, there 1is
no fixed formula. ] gave first of all
opportunity for enquiries to be answer-
ed by the Minister. If after the Minis-
ter has answered it, hon. Members
from this side or that get up, when
can the Minister end his reply?
Merely because I am looking this side,
I am not ignoring the other side.

Shri N. B. Chowdhury (Ghatal):
With regard to Demand No. 10,... ... .

Mr. Depufy-Speakess The houn.
Membex's cut motion is vut of order.

Shri N. B. Chaudhury: My point is
that this was not provided for in the
original Budget. The expianation
furnished is that no provision for this
expenditure was made in the Budget
of the current year as the extent nf
the expenditure was not known.

Mr. Deputy-Speaker: Is this a new
service?

Shri R3] Bahadur: No. it is not a
new thing, Sir.

Mr, Deputy-Speaker: The hoa.
Member said that this is a thing which
did not find a place in the original
Demand, which means that the tiouse
was not given an opportunity of a
discussion relating to the policy I
am asking the hon. Minister this ques-
tion, and if I have any doubt, I will
ask for the papers to be produced

Shri Raj Bahadur: It was under
Demang No. 10-A, ‘Contributions to
the International Tele-Communicatiors
Union, Geneva' and the International
Radio Consultative Committee is an
organ of the parent body, namely, the
Internatfonal Tele-Communications
Union. We have been paying contri-
butions to the international body. So,
it was provided for in the last Budget
year, but as these particular biils did
not come then—they came to us only
in February—we have to pay them;
otherwise, we will have to pay addi-
tional interest on the amount of the
bills.

Mr. Deputy-Speaker: This is a
matter of a policy which hag already

been accepted by the House. There-
fore, this cut motion is out of order
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Shrimati Renu Chakravartty: But it
you read the explanation you will
find that no provision was made tor
it in the current year.

Mr. Deputy-Speaker: I do not
understang the significance of the
name of the organisation. Is it the
same organisation of which we are
members and for which countributions
are made from time to time, or from
year to year, or a branch of it?

Shri Raj Bahador: I would again
refer the hon. Member to the original

Budget grant of 1953-54. This was
Rs, 2,40,000.

Mr, beputy-Speaker: What is the
vrganisation called?

Shri Raj Bahadur: International
Tele-communications Union. Radio
also plays an important part in tele-
communications and as such the Radio
Consultative Committee is an organ
under that International body. For
the Seventh Plenary Session to be
held in 1953 we had provided for Rs.
88,500 in the original Budget demand.
This was utilised to meet some other
expenditure. The billg of the plenary
Session were received as late as Feb-
ruary. Hence this Demand hag to be
made.

Mr. Deputy Speaker: Let us apply
ourselves to larger amuunts. The
question is:

“That a Supplementary sum not
exceeding Rs. 40,000 be granted
to the President to defray the
charges which will come in rourse
of payment during the vear ending
the 81st day vf March, 1954. in
respect of ‘Miscellaneous Expen-
diture under the Ministry of Com-
munications’.”.

The motion was adopted.

DEMAND No. 14—DEFENCE SERVICES,
EFrecTIVE—AIR FORCE.

Mr. Deputy-Speaker: Motion is:
“That a Supplementary sum not

exceeding Rs. 2,87,66,000 be grant-

ed to the Fresident to defray the
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course of payment during the
year ending the 31st day of March,
1954, in respect of ‘Defence Ser-
vices, Effective—Air Force'.”

Shrimati Renu Chakravartty: The
item for the aircraft was previded
for last year. They say that full
provision for it was not made, because
it was expecteq that the money could
be spread over a little longer period.
I would now like to know the reason
for this demand vf Rs. 3 crores now.
What is the emergency or particular
situation in which we are asked to
grant thig additiona] amount, because
it could not be spread over a
longer period. Is it because we had
to pay cash down immediately,
or were there certain transactions and
agreements which did not go through
according to stipulations?

Shri M. 8. Gurupadaswamy (My-
sore): Sir, I want to say that in the
General Budget nearly 47 per cent.
of the revenue is allotted for Defence
that is nearly Rs. 197 croreg are srent
on Defence Organisation for various
purposes. Now we have beep asked
to vote another Rs. 8 crores. It makes
nearly Rs, 200 crores. Nearly 50 per
cent, of our Budget will be diverted
for purposes of Defence Orgamsation.
At the time of the Budwet last year
we were given to understand that so
far as military expenditure is concern-
ed, there will be no supplementary
demands made during the year. Now
the Minister hag come forward with
a new Demand for nearly Rs. 3 crores.
I would like to know what is the
emergency, or the extraordinary
situation that has arisen as my hon.
friend the previous speaker put fit;
which demanded so much money now.
We are almost on the evs of another
Budget ang we have been asked
to vote another Rs. 3 crores. I
want to know from the hon. Minis-
ter why this item could not be kept
for Rhe next year; why there was
such a hurry anq haste.

Shri Joachim Alva (Kanata): I
want to know the basic pnlicy of our
Government in regard tn this item.
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As you know, I made three attempts
in the course of the last session to
know, in regard to this question—
about the purchase of French Oura-
gons. I wanted to know from the
Prime Minister as to why we were
buying this aircraft at all. I can
understand expediency. This item
concerns over 50 French aircrafts,
not exceeding 100 I believe. This sub-
ject raised a talk around the world,
in New York specially where they
said that we had paid very much
higher price than what the Americans
would have been prepared to sell us.
We cannot buy from nations who have
their ‘pockets’ in our land, be they
of France or Portugal. When the
fight and conflict in regard to these
pockets is sharpening—the conflict is
really sharpening on the burders of
Goa and it must also sharpen on our
side against France, though our Prime
Minister has been magnanimous to
appeal for a cease fire in Indo-China
which has been well received by
circles in the French National Assem-
bly—and when the N.A.T.O. iz going
to lend vast amounts uf aircraft......

Mr. Deputy-Spedker: The hon.
Member is going......

Shri Joachim Alvs: It is a very im-
portant matter.

Mr. Deputy-Speaker: I am cnly
sorry for the hon. Member; if he had
no opportunity to speak opn the
Budget, he cannot speak now.

Shri Joachim Alva: I am asking for
information, 8Sir. I just wanted to
know the decision. I sent a short
notice question on thig very subject
to the hon. Prime Minister and that
question was not even placed before
the House. I raised the matter: how
did you happen to place ar order
when the basic policy hes not been
settled?

Mr. Deputy-Speaker: I am sorry,
inspite of all my sympathies for the
hon. Member, I cannot allow this. It
is a misfortune that many speeches
are undelivered; during the course of
the Budget debate, all the 500 Mem-
bers, cannot take part. Therefore,
you must only wait for another
budzet.
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So far as this is concerned, the
only point raised by Shrimati Renu
Chakravartty is appropriate to the
matter. Why should not this be put
off? Both the hon. Members on this
side spoke: they could have originally
anticipated this¢ matter so that the
expenditure would be spread over
some years and therefore, immediate
payments during this year may not
be called for. What has happened
now and why should this be called
for? The other point is a point of

policy and may be taken up next
year.

Shri Joachim Alva: May 1 ask at
least vne question? Are we going...

Mr. Deputy-Speaker: It is not a
question of bargain. If it is a ques-

tion of policy, even half a Question I
wil] not allow.

The Deputy Minister of Defence
(Shri Satish Chandra): It was decided
to purchase these aircrafts early this
year. The negotiationg were cunduct-
ed and the contract was entered into
after the current year's budget had
been framed......

Mr. Deputy-Speaker; He may speak
more distinctly and more slowly.

8hri Satish Chandra: The contract
for the purchase of new Ouragon
aircratt—which the hon. Member
knows we have purchased this year—
was finalised on 25th June 1953. Be-
fore that ldate the exact price and
the delivery dates were not known.
It wag thought that these aircrafts
will be avaflable to us during a
period of next two or three years and
the payment will also be spread vver
the next two or three years. We will
now be able to get all of them dur-
ing this year. Half of them or more
have already arrived afid the rest are
arriving next month. The entire pay-
ment has to0 be made during the
current financial year. That i why
we have come with this Demand for
the supplementary grant tv meet
extra expenditure under this Head.
That, I ‘think, clarifles the porition
regarding the point raiged by
Mrs. Chakravartty.
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[Shri Satish Chandra.]

As regards the point raised by Mr.
Gurupadaswamy, I think the Finance
Minister will bear me out when I say
that we have not exceedeq the ceiling
fixed for the Defence budget. There
will be some savings under certain
other heads and the overall defence
ceiling js not likely to be exceeded
on account of the purchage of this
particular equipment. Though under
this particular head we are spending
more than what was budgeted for, it
does not necessarily follow that the
percentage of the Defence expenditure
to the entjre Goverimient of India
expenditure will be increased. We re-
main, as far as I think, within the
ceiling i.e., within the amount sanc-
tioned for Defence Services. Under
this particular head, we are of course
spending more.

Shrimati Renu Chakravartty: It is
true that the finalisation of this
agreement 'was miade tin 1933. But
surely on the basis of what the hon.
Minister said, that they were expect-
ing to pay it in various instalments,
there were certain negotiationg and a
certain understanding, on the basis of
which the Finance Minister drew up
the budget in respect of that Ministry.
I want to know whether those nego-
tiations fell through, or is it that we
had to contract for certain other air-
craft which were not priginally in-
tended? Otherwise, why has it -ex-
ceeded?

Shri Satish Chandra: Apparently 1
‘have not been able to explain the
position clearly. As a matter of fact,
the supply of the aircrafts has been
expedited at our own request. The
delivery of all the aircrafts is being
completed within this financial  year,
instead of being spread ' over two
years

Shrimati Renu ‘Chakravartty: So it
‘actually means that we are buying
more aircraft than we had originally
intended.

Mr. Deputy-Speaker: Orders have
‘been placed. But, for the current
year the expenditure was not antici-
pated to be the total amount of the
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whole order. The execution of the
order may be spread over two or
three years, because the supplying
country may take its own time. If
against a hundred aircraft they agree
to send thirty this year, the budget
provision is made for that number.
There might be an emergency when
all these may be called for, and if
thirty or forty more come during this
year itself I do not think we should
pursue the question of emergency at
this stage,

Shri M. 8. Gurupadaswamy: ] want

"to ask the Finance Minister whether

the budget ceiling is actually exceed-
ed or not. The Deputy Defence Minis-
ter was saying that the ceiling origi-
nally fixed iy not exceeded. I want to
know from the Finance Minister whe-
ther it is exceeded or not.

Mr. Deputy-Speaker: If it is exceed-
ed, some article is purchased.

Shri C. D. Deshmukh: The informa-
tion can vnly be given as at this stage.
But in a few days’ time the House
will know whether the Defence budget
is exceeded or not.

Mr. Deputy-Speaker:' Anyhow, we
have got some aircraft in return for
that mvuney.

Shri G. §. Singh (Bharatpur-Sawai
Madhopur): May I ask a question?

Mr. Deputy-Speaker: I will allow
the hon. Member to put a question.
But let not hon. Members think of
questions after the hon. Minister has
answered; let them think of the ques-
tions in advance.

Shri G. 8. Singh: Does this Supple-
mentary Demand relate ‘only to
Ouragons or to other aircraft which
have been purchased by the Defence
Ministry? s

Shri Satish Chandra: What other
aircraft the hon. Member has in
mind?

Shri “ G. 8. Singh: Firefly, for
instance.
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ShA Satish Chandra: Firefly air-
craft does not belong to the Air Force
at all. This Demand for expenditure
relates only to the Air Force items
and not to the Navy.

Shri T. B. Vittal Rao: Sir, is it pro-
per on our part to purchase these air-
craft from the French Government in
view of what the French are doing
to our people in Pondicherry?

Mr. Deputy-Speaker: The question
need not be answered. I have already
said that that is a matter of policy.

The question is:

“That a Supplementary sum
not exceeding ‘Rs. 2,87,66,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1954, in respect of
‘Defence Services, Effective—Air
Force'.”

The motion was adopted.

Demanp No. 31.—STAaMPS
Mr. Deputy-Speaker: Motion is:

“That a Supplementary sum
not exceeding Rs, 5,30,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1954, in respect of

'

‘Stamps’.

Shrimati Renu Chakravartty: Now,
this is a good example to show what
my first point was. that the expenses
had not been anticipated even on the
basis of things that were actually
needed to be executeq even before
the Budget was framed. For instance,
it may be possible to accept that
there was an increase in the consump-
tion of paper for things like post-cards,
banderols and inland letter cards.
That is quite reasonable. But, then it
says about certain new jobs like the
printing of U.P. Zamindari Abolition
Compensation Bonds and Rehabilita-
tion Grant Bonds. Obviously these
are things that the Government knew
before and things for which they
would have budgeted for. I do not

understand why
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at this late stage,
suddenly, we are asked to wake up
and say that this is something that
was unforeseen, some new job for
which we had suddenly to cater for
and therefore we ask for a new addi-
tional supplementary grant? That was
the question which I wanted to put.

Shri N. B. Chowdhury: Sir, I have
also one cut motion. In view of the
fact that the U.P. Zamindari Aboli-
tion Act was passed some time back—
two years back—why is it that the
U.P. Government makes delay in sub-
mitting orders for the necessary
Bonds? Only the other day we heard
from the hon. Finance Minister that
with regard to certain matters. some
other State also approached the
Central Government rather late. That
was a grievance on the part of the
Government of India. So, why is it,
when the Government of India will
have to make extra provision. the
State Governments could not submit
their requirements for such extra
work?

Shri T. B. Vittal Rao: May 1 know,
Sir. if there has been any increase
in the sale of post-cards and inland
letter during the year 1953-54 as
against 1952-537

Mr. Deputy-Speaker: Each Ministry
gives an Administrative Report. Be-
fore the Ministry is taken up for
discussion. I am sure these figures
will be given. If the hon. Minister
has got the figures. he may give them
immediately.

Shri C. D. Deshmukh: We have not
got it

Shri T. B. Vittal Rao: They say the
Demand is for printing, post-cards
and inland letters.

Mr., Deputy-Speaker: The hon.
Member wants a comparative state-
ment of the demand of 1953-54 and
that of 1952-53, but the extra demand
relates not to 1952-53 but to 1953-54.

Shri T. B. Vittal Rao: Whether in
this year—1953-54—there has been an
increase in printing of post-cards and
inland letters, and if so, am I to
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[Shri T. B. Vittal Rao]

understand from this that there has
been an increase in the sale of post-

cards and inland letters as compared
to 1952-53?

Mr. Deputy-Speaker: That is a
different thing. There are two things—
provision made in the Budget and
excess in the Budget. Each one is
separate from the other. So far as
this question is concerned, it will be
answered at the time of the Budget.
So far as the Supplementary Demands
given by the Minister are concerned,

these are excess over the anticipated
expenditure.

Shri C. D. Deshmukh: We were
asked why we could not make the
provision in respect of the U.P. Bonds.
So far as the press is concerned, it
is a commercial undertaking and it
can take on a new job only when it
is required to do. This is not a point
which I can answer on behalf of the
press. It is a very complicated trans-
action. The total sum involved is
about Rs. 130 crores. and that by it-
self, even if we had known it, does
not give a clue to the number of
Bonds required. That depends upon
the number of intermediaries to whom
these Bonds are to be distributed.

Mr. Deputy-Speaker: There may be
others also.

Shri C. D, Deshmukh: That is an-
other matter. That is the financial
part of it. But, we understand that
there are about 20 lakhs of inter-
mediaries. We have no information in
our possession which would have
enabled us to make a forecast even if
we could have anticipated the assign-
ment of this new job to us.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum
not exceeding Rs. 5,30,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1954. in respect of
‘Stamps’.”

The motion was adopted.
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DeMaND No. 84.—(CURRENCY)

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum
not exceeding Rs. 12,06,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1954, in respect of
‘Currency’.”

The motion was adopted.

DEMAND No. 38.—MI1SCELLANZOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF FINANCE.

Mr. Deputy-Speaker: The motion is:

“That a Supplementary sum
not exceeding Rs. 9,80,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1954, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Finance'.”

Shrimati Renu Chakravartty: Here
we are budgeting for a new Research
Programmes Committee, which, it is
said, has to arrange for suitable
schemes of research and investigation
into social, economic and administra-
tive problems relating to national
development. It goes on to say that it
will organise, in co-operation with
Universities and other institutions, a
programme of co-ordinated research
in agricultural economics, problems
relating to employment, economic and
social aspects of river valley projects,
etc. My question is this. We have
already a large number of committees.
For instance, we have under the Edu-
cation Ministry such technical com-
mittees which are going into various
aspects of industrial research. There
are certain other Committees and
statistical institutions which are doing
some other types of work. By putting
up a new Research Programmes
Committee with such a wide scope
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of activity, will it have any effect?
The amount of work which it is sup-
posed to do is fantastic, from river
valley projects to relationship between
investment and output, and co-ordi-
nated research in agricultural econo-
mics. We have also the Agricultural
Councils and Research Institutions.
On top of that we are now budgeting
for a Research Programmes Com-
mittee. I am afraid we do not see the
exact nature in which this is going
to be effective and how it will really
carry on its work. This is a completely
new thing. Although it is stated that
this has been budgeted in the Five-
Year Plan, it is not the Research Pro-
grammes Committee that was budget-
ed in the Five Year Plan, a provision
of Rs. 50 lakhs has been made for
general objectives. How this particular
Research Programmes Committee is
to function and how it will be effec-
tive, all that is not stated. It is im-
possible for us to judge whether it is
something that we should pass or not.

Shri N. B. Chowdhury: My cut
motion refers to this. I would like to
know the exact nature of the pro-
grammes. It is stated that Universi-
ties and certain persons who may be
connected with the Unjversities, or
University professors will carry on
research work. Will they carry on re-
search in regard to the conditions of
agricultural workers or others who
are working at present in connection
with the river valley projects? Will
they also study the conditions of
peasants who would be asked to pay
a particular rate of betterment levy
and other water rates etc.? The pro-
blem involves the betterment rates
and other charges of various kinds
which may be realised later on. Will
they also study how these things will
affect the people? The work covers a
very wide fleld. social and economic
consequences., etc. There are cottage
industries; there is town planning. I
would like to know whether the ques-
tion of how particular classes of the

community will be affected will also
be included.
4 pM.

Shri M. S. Gurupadaswamy: I find
that much of the money required
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under this Demand is meant for ex-
penditure incurred on the Research
Programmes Committee. Where is the
necessity for such a committee? The
Planning Commission is already there.
It is a permanent body sitting through-
out the year. It is meant only for
plan-making and making researches.
I do not understand why Government
have a mania for such committees.

Then, I do not know whether this
committee will be useful at all. By
experience, we know the fate of these
committees. They send up their re-
ports, which are not properly examin-
ed and Government normally sleep
over them. I may mention the Damo-
dar Valley Corporation Enquiry Com-
mittee. It sent its report long ago, but
till today Government have not
examined it and no action has been
taken. If that is the attitude of Gov-
ernment, what is the necessity for
having such committees? It is sheer
waste of time, energy and public
money.

In this particular case, there is
absolutely no case for having such a
committee. The Planning Commission
is enough. It has so many experts. I
do not see why it needs the guidance
and assistance of other committees.
If it does require such guidance and
assistance, there are other agencies
available. The Universities are there.
They are sending their reports. There
are professors and leaders of public
opinion, who have been expressing
their views. If those people are con-
sulted, that would be enough. The
expenditure on such committees is
totally unnecessary and uncalled for.
I feel that this Demand should not
be granted.

The Minister of Planning and Irri-
gation and Power (Shri Nanda): In
the first instance, I would like to sub-
mit that this is no time for me to
answer the criticism about the report
on the D.V.C. At an appropriate occa-
sion later, I shall do so. At present, I
would only say that the criticism is
unjustified.

Regarding this particular com-
mittee, I believe there is a misappre-
hension. Hon. Members seem to think
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[Shri Nanda]

that all this money is going to be
spent on the committee. There is a
provision of Rs. 50 lakhs in the Plan
for research of the type indicated

here, namely, research on social,
economic and administrative pro-
blems. The money is to be spent

The committee is
of that

on that research.
not going to claim much
money.

I thought that hon. Members would
welcome the progress of research of
this nature. Somebody asked whether
we are going to look into the problems
of the peasants, the question of a
betterment levy, etc. I have here a
list of the schemes of research which
have been already sanctioned. Once
you concede the need for research—
and it has been conceded and is part
of the Plan—then effective arrange-
ments have to be made for conducting
that research. The Planning Commis-
sion has its various organs for co-
ordinating and looking after various
schemes. Research js a specjalised
matter. Therefore, the Deputy Chair-
man of the Planning Commission,

. along with some eminent economists

~

and others has constituted a small
committee for the purposes of direc-
tion, co-ordination, laying down of
principles, giving of grants and the
looking after of the proper execution
of the work.

It had not been possible at an
earlier stage to anticipate the precise
nature of thé work or the amount of
expenditure. It was done only towards
the latter part of the year. A portion
of the expenditure of Rs. 12 lakhs in
connection with schemes already sanc-
tioned had to be paid during the year.
I may give the House some of the
schemes:

Survey of unemployment in
Travancore-Cochin.

Social and economic effects of
tenancy reforms in Bombay.

Enquiry into low income farmers
in Kodinar.

Investment and employment aspect
of Bhakra-Nangal.
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Investigations re: small-scale in-
dustries in Delhi State.

Tenancy reforms in Bombay.

Changing patterns of employment
and earnings in Poona City.

Cultivators’ holdings—analysis of
data of Agricultural Labour
Enquiry.

Regional development of Aligarh
City.

Socio-economic survey of Allaha-
bad City.
Urbanisation of Vishakapatnam

Harbour.

Survey of small-scale industries in
Salem.

A preliminary survey of Kakra-
para Project.

Economic Survey of Bombay.
Economic Survey of Greater Delhi.
Regional development of Bhopal.

Research project on small-scale
and cottage industries and
handicrafts in Nasik.

1 would not like to take up the time
of the House by reading all of them.
Most of these schemes have a bearing
on rural development, the condition of
the peasants, the problem of unemploy-
ment and the development of small-
scale industries.

So far as the nature of the work is
concerned, nobody can take exception
to the character of the research. The
need for it is obvious. When we are
spending nearly Rs. 2,000 crores on
programmes of development, we want
to bring to bear on them all the bene-
fits of research. so that we can utilise
that money effectively. There are. in
the Plan. a number of recommenda-
tions regarding improvement of
administration, creation of better
foundations for development in future.
etc. and for these purposes we need
better knowledge than we have.
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In the First Five Year Plan itself,
‘it has been stated: “a word may be
added about the provision of Rs. 50
lakhs in the Plan for research and
investigation into social, economic and
administrative problems relating to
national development”. It points out
that “in many fields, sufficient data
are wanting to enable schemes to bc
formulated”. It adds, “It is therefore
proposed to organise in co-operation
with the Universities and other insti-
tutions special investigations into
selected problems of development”.
You will thus see that the idea is to
bring in the Universities and the Uni-
versity professors who are already
working in this fleld and give them
the facilities which they lack, and
thus mobilise their energy and get
more work done than would otherwise
be the case. It is not really a case of
a new. big committee being created.

Shri M. S. Gurupadaswamy: We
are in the third year of the Plan, and
I would like to know why only to-
wards the close of the third year this
committee has been set up. It ought
to have been set up at the beginning
of the Plan itself.

Shri Nanda: It is a legitimate point.

Shrimati Remu Chakravartty: 1
would like to seek a clarification. so
that the hon. Minister may reply to
both points. I feel it is better late
than never. I have no quarrel on that
point. But may I know what this
committee ijs meant for? Is it only
going to co-ordinate the activities of
existing organisations, governmental
or otherwise? Are only the policies
and requirements of the Planning
Commission going to be discussed? Is
that the idea behind this committee?
Are we right in understanding it that
way?

_Shri Nanda: The Planning Commis-
sion has laid down certain directions
for research in consonance with the
demands of the Plan. The schemes
are invited from college, Universities,
individual economists and institutions
that are in the fleld. These schemes
are then examined and any guidance
that is required as also the money is

733 P.S.D.
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given. The hon. Member is right. It
is the existing institutions that will
conduct the research, and if there is
no provision for research on any
particular item, the Planning Commis-
sion. through this Committee, is
certainly free to make provision for
that also.

Shri N. B, Chowdhury: May we
have this assurance that after setting
up this Committee the Government
would not try to levy an irrigation
rate or any other levy as was done
in the case of West Bengal with re-
gard to the Mayurakshi project where
a rate has been levied?

Shri Nanda: These are administra-
tive problems.

Mr. Deputy-Speaker: How does it
arise out of this?

Shri N. B. Chowdhury: Then what
is the utility of the research? He says
this amount will be spent in research
on the condition of the people and
the socio-economic consequences.
Unless we know the present position
of the peasants or other people con-
cerned, how can we decide on the
future effects?

Mr. Deputy-Speaker: They will
study the present. They will indicate
the future.

Has the hon.
more to say?

Shri Nanda: I do not think any-
thing more is called for.

Mr. Deputy-Speaker: He need not
stop on my account.

Minister anything

Of course, Rs, 50 lakhs has been
provided for in the Five Year Plan
as the hon. Minister has said. The
provision by way of Supplementary
Demand is Rs. 2 lakhs for this year.
The hon. Finance Minister will bear
with me. Prior to the last budget the
practice has been that when a new
gervice is contemplated—as it is
deflnitely stated here—the Standing
Finance Committee used to meet.
Now, the Standing Finance Committee
is no longer there. The whole Parlia-
ment is going into the matter. I would
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[Mr. Deputy-Speaker]

urge for future guidance that with
respect to new services, greater
details must be given along with a
memorandum on the lines that used
to be submitted to the Standing
Finance Committee with respect to
new services.

It is said the Committee has already
come into existence. When was it
brought into existence? How is the
research going to be made? There are
river valley projects, there are uni-
versities, economic students and pro-
fessors. Are those professors going to
give us advice regarding river valley
projects? How many committees are
there? What is the amount that is
going to be expended? When once
Parliament comes to a conclusion re-
garding a new service, the next year
the policy cannot be gone into. Only
the amount that is to be spent can be
discussed, because the service has
already been started and the principle
has been accepted. Therefore, so far
as new sub-heads are concerned, I
would like greater details to be given
to the House so as to make it possible
for the House to consider the pros
and cons of the entire amount re-
quired not only for this year but for
future years.

Shri C. D. Deshmukh: That proceeds
on the assumption that we came to
the conclusion that it was a new
gervice.

Mr. Deputy-Speaker: New sub-head.
Hon. Minister might look into page 8.
It is not my interpretation.

Shri C. D. Deshmukh: New sub-head,
not new servicee The word “new
service” has a special significance—
some departure in policy. I am only
telling you, Sir, what view we took.
It is not my purpose to challenge the
opinion or the views that you have
expressed, and this is only in self-
defence. We took the view that this
was not a new service because re-
search in social, economic and adminis-
trative problems is part of the ordi-
nary duties of the Government and a
normal feature of Government'’s activi-
ties. We have now-—and the hon.

24 FEBRUARY 1954

Supplementary Grants 94
for 1953-54

Member referred to them-—various
statistical committees; we have the
National Income Unit, we have the
National Sample Surveys and we have
various other odd research problems
we undertake. Therefore, we thought
that this was only a kind of stream-
lining of our research activity. Instead
of taking up research on an ad hoc
basis, we thought it would be better
if we set up a committee for co-
ordinating and guiding the activities
in this direction.

The novel feature, if I may say so,
of this—which we thought still did
not make it a new service—was that
the Universities and other similar
bodies were to be associated with the
research. In the past it was always
the tendency for Government to set
up an organisation of its own to con-
duct research, and we felt that the
Universities and Economic Depart-
ments were more or less left out of
the current of research work which
was of such great importance in the
economic development of the country,
and this Research Programme Com-
mittee has been formulated to give
effect to that particular idea, ie., to
invite the co-operation of the various
Universities.

If I might add to the statement
made by my hon. colleague, it includes
nearly all the prominent economists
and the statisticians in the country,
and they have been in touch with the
Universities. They invited the research
schemes on subjects which they indi~
cated, the priority of which was
decided by them. And these schemes
have been scrutinised. Each scheme
perhaps involved an expenditure of
Rs. 18,000, Rs. 20,000, Rs. 25,000 and
so on. So, this research now is very
broad-based all over the country and
is largely being carried out through
the Universities.

We have, I might add, issued two
Press communiques, one in August,
1953, and one in December, 1953, just
after each of the two meetings which
have already been held by the Re-
search Committee. But if your ruling
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now is that this is a new service, we
can only bear it in mind. We cannot
undo the harm that has already been
done by our coming to the conclusion
that it was not a new service.

Shrimati Renu Chakravartty: May I
make a submission? While I under-
stand the position taken by the
Finance Minister, I do want your
ruling on this point that we should
not interpret very widely such things
as research, For instance, industria-
lisation is something that every Gov-
ernment supports, and therefore, any
new item can be introduced as we
stand for industrialisation. Definitely
we stand for research, but how to
carry it out? That is a matter that
we do not accept as coming under
policy. We should not put such a wide
interpretation. I do appeal to you that
we should have more information.

Mr. Deputy-Speaker: Nobody denies
the necessity for research, nor did I
intend by what I said before that I
wanted to take a decision on what the
Government has already done. Rs. 50
lakhs has been provided for in the
Plan. But every time Government
asks Parliament to sanction a parti-
cular sum, it is open to any Member
of Parliament to say that the money
ought not to be spent in that manner,
but in some other manner. So, this is
the opportunity when Rs. 2 lakhs are
asked for, for hon. Members to say
that this is not right method of re-
search. Hon. Members are entitled to
indicate the best and the most efficient
method of spending the money for the
purpose for which it is contemplated.
Therefore, I thought this was an
opportunity for the House to come to
a conclusion and then make construc-
tive suggestions to the Ministry and
to the Government as to how the
maximum benefit may be attained by
the amount that is spent. In the cir-
cumstances, wherever there may be
a reasonable doubt, a decision may be
taken in favour of Parliament's
control over ijt. It is not as if I am
now willing to decide whether it is a
new service or a new sub-head. It
might not be a new service or a new
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sub-head, it might already be there,
but if the Parliament wants to raise
any question, the only occasion for
them to do so is when the money is
voted for that particular purpose. So,
they must have some more material
than what they have got.

Shri C. D. Deshmukh: I do not
demur to any observations made by
the hon. Members, but I am trying to
say that we have indicated on page 8
in the note, that the main purpose of
the Committee will be to organise, in
co-operation with Universities and
other institutions, a programme of
co-ordinated research on selected pro-
blems in agricultural economics, pro-
blems relating to employment, econo-
mic and social aspects of river valley
projects, relationship between invest-
ment and output in different lines and
other allied subjects of interest to the
Planning Commission. All this sum fis
made up of small grants of Rs. 15,000
or Rs. 20,000—as I said earlier,—such
as individually we would have made
even in the past. If we had made a
grant to some school or University, it
could not have been called a new
service, because it is usual for us to
give a grant for economic research.
Now what differentiates this from
those isolated grants is this compre-
hensive effort made to promote econo-
mic research in a broadbased way,
but the total is made up of the small
items of Rs. 15,000, Rs. 20,000 and so
on. The only additional information
which we could have supplied to hon.
Members would have been a list of
the Universities which have sent up
these various .schemes. But I do not
know whether that would have been
necessary because this sum of Rs. 12
lakhs includes grants given to quite a
large number of Universities. Each
scheme is scrutinised very carefully
by this Committee, before they recom-
mend the allotment of funds to the
Universities. The only detail which
we have not given is the list of the
Universities which have sent up
schemes, and which, after scrutiny
will be called upon to undertake the
research work.
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Mr. Deputy-Speaker: The question

is:

“That a Supplementary sum
not exceeding Rs. 9,80.000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Miscellaneous
Departments and  Expenditure
under the Ministry of Finance'.”

The motion was adopted.

Mr. Deputy-Speaker: Demand No. 39
is not to be voted.

Demanp No. 40.—MISCELLENOUS Abp-
JUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum
not exceeding Rs. 1,92,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Miscellaneous
Adjustments between the Union'.”

The motion was adopted.

DeEMAND No. 45.—AGRICULTURE

Mr. Deputy-Speaker: The question

is:

“That a Supplementary sum
not exceeding Rs. 1,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Agriculture’.”

The motion was adopted.

DEMAND No. 47.—MISCELLANEOUS Dg-~

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF F0oOD AND AGRI-
CULTURE.

Mr.. Deputy-Speaker: The question

is:

“That a Supplementary sum
not exceeding Rs. 1,97,65,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
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ending the 31st day of March,
1954, In respect of ‘Miscellaneous
Departments and  Expenditure
under the Ministry of Food and

(R 1]

Agriculture’.

The motion was adopted.

DeManp No. 48.—MINISTRY OF HEALTR

Mr. Deputy-Speaker: The motion
is:

“That a Supplementary sum
not exceeding Rs. 21,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Ministry of
Health'.”

Shri M. S. Gurupadaswamy: I would
like to know the necessity for the
appointment of a Deputy Secretary
and an Under Secretary.

Mr. Deputy-Speaker: Are these new
appointments or only old appointments
to which new persons have been
appointed?

Shri M. S. Gurupadaswamy: They
are new appointments altogether. If
they were old appointments, they
would not have come forward with
this Supplementary Demand. I would
like to know from the hon. Minister
the necessity for these appointments.

We have been over-burdened with
top-heavy expenditure on administra-
tion. and there have been lots of re-
cruitments to various administrative
departments recéntly and there has
been too much of adding up of hands
and legs, and not adding up of hearts.
This has made the administration a
vertiable jungle. I want to impress on
this House the necessity for economy
on administration.

After making this general observa-
tion, I want to ask why the Ministry
is in need of one Deputy Secretary
and one Under Secretary. Till now, I
think, they have been carrying on the’
work, from the point of view of
administration, satisfactorily, and
therefore this demand for extra staff
is not necessary. Further, I do not
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know whether the work of this Minis-
try has increased really in these days.
If the work has really increased, we
would not grudge this extra
expenditure. I know the hon. Minister
will say that the work is progressively
increasing, but we have not seen any
progress in the work. and the Health
Ministry has cut a very sorry spectacle
in the eyes of the public for not
having done satisfactory work jn im-
proving the health of the country. It
has not delivered its goods. That is
my charge. Therefore. it has no case
to come Dbefore the House with a
supplementary demand. Hence, I feel
that this supplementary demand is
not justified. and we should not vote
for more staftf than is necessary.

Shrimati Renu Chakravartty: The
amount asked for is only Rs. 21,000,
and as such it is not a very big
amount. But considering the fact that
the Ministry of Heallh is one of the
Ministries to which the least amount
of money has been allotted from the
General Budget, and therefore we
would like all the expenditure that
is possible to be incurred on manning
the hospitals, giving more nurses,
doctors etc. for the public and also
more medicines, we would wish that
the minimum expenditure should be
made on Deputy Secretaries and Under
Secretaries. When there are various
categories of class III and IV servants
fighting 1In  order to get even their
minimum wages, we are seeing here
that the salaries of officers are being
increased. When we are appealing to
the class III and IV servants to have a
sense of love for the country and a
spirit of sacrifice, I think we should
ask the officers also to do the same
especially when this is being done
after the Budget has been passed.

Lastly, I would Uke to know one
other point. A sum of Rs. 6,000 has
been asked for under the head ‘Allow-
ances, honoraria etc’. What is this
remuneration meant for? On what
basis will this remuneration be given?
I do not quite understand these points.

A sum of Rs. 6,000 has been asked
for to provide for the leave salary of
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an officer. Who is this officer, and
why is it necessary to have this
officer, after the Budget has been
passed, and to provide for his salary
in a supplementary demand in a Minis-
try which has the least amount of
money allotted to it?

These are the reasons why we are
objecting to this grant, not because
we do not want to give more money
to the Health Ministry—in fact, we
would like to give more to it—but we
want to be sure that every pie is
spent well, and for the people.

The Minister of Health (Rajkumari
Amrit Kaur): As has been said, the
amount asked for is very small. I
take it therefore that it is on a matter
of principle that hon. Members oppo-
site have objected to it. I would like
hon. Members to know that up to the
end of August 1949, there were two
posts of Deputy Secretary in my
Ministry. But as a measure of econo-
my—at that time, we were appealed
to for economy particularly—one post
was not renewed. But I found that it
was very difficult for me to carry on
with just one Secretary and one
Deputy Secretary. Time and again,
when the Secretary or the Deputy
Secretary was on leave, I had only
person in my Ministry to work for
me., On more than one occasion, when
one of these officers was ill and absent,
I had nobody at all to help me. I made
it clear to the Ministry of Finance at
that time that should circumstances
make it necessary to revive the second
post of Deputy Secretary, the absence
of a specific provision should not be a
bar to the recreation of this post. I
must also say that the work of the
Ministry has increased to such an
extent that I find it absolutely impossi-
ble to carry on now. I would have
withheld asking for this appointment
until the end of this financial year,
but my one and only Deputy Secretary
had to proceed on deputation to the
US.A. in the beginning of November.
I discussed everything with the Finance
Ministry and the Staff Enquiry Com-
mittee,—a special one which was
appointed,—and having looked into
the tremendous increase of work in
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my Ministry, this appointment was
agreed to.

Moreover, as far as one more Under
Secretary is concerned, I can only ask
the Members to believe me whenl say
that my officers are working up to half
past seven every day, on all Saturdays
and evenon Sundays. We have got
special schemes now: the training of
health workers, the Community Pro-
jects, the Ford Foundation Centres, the
All-India Council of Health which has
been appointed recently, and the estab-
lishment of the All-India Institute of
Medical Sciences; there is the contri-
butory health service scheme which is
going to give tremendous relief espe-
cially for those who never had
it before. There is the ques-
tion of the Central Health
Cadre; the mational filaria con-
trol scheme; the scheme for family
planning, etc. There is, thus, so much
increase of work in my Ministry, and
I do want hon. Members to believe me
when I say that I would be the last
person in the world to ask for any
further appointments unless they were
absolutely necessary.

One hon. Member asked me as to
why one officer had to go on leave for
six months. Actually, there was a Joint
Secretary in my Ministry, and I ex-
pected him back after three months,
but he did not come back to the
Ministry, because, under the new rules
framed, anybody who had been in a
Ministry for flve years has to be
transferred and so he had to take
extra leave. It was an unforeseen thing
to which I could not possibly have
reckoned on. The other items are
small: Rs. 1,000 for payment of dear-
ness allowances, and so on, none of
which could be foreseen. I beg to stb-
mit that the sum demanded is an
absolute necessity.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum
not exceeding Rs. 21,000 be
granted to the President to defray
the charges which will come in
course of payment during the year

24 FEBRUARY 1954

Supplementary Grants 602
for 1958-54

ending the 31st day of March,
1954, in respect of ‘Ministry of
Health’.”

The motion was adopted.
Mr., Deputy-Speaker: Motion is:

“That a Supplementary sum
not exceeding Rs. 22,50,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Police’.”

Shri M. S. Gurupadaswamy: The
explanatory note given under this
Demand is not sufficiently clear. We
want to know—this House is entitled
to know—why it was thought neces-
sary to spend more money on police.
I learn that the northern borders of
India are not so secure nowadays, and
I also learn that there has been con-
tinuous and progressive infiltration of
foreigners in these areas. I assume
that extra expenditure on this score
was necessitated due to that reason.
Or, if that is not correct, I want to
know from the Minister why there
was necessity for this increased ex-
penditure.

In this connection, I want to impress
upon the House that our northern
borders are exposed to new danger,
In Kalimpong and other places, there
has been too much of activity of
foreign nationals. There has been sys-
tematic inflltration into various ranks
by foreigners and I have come to
know also that there has been a lot of
subtle propaganda carried on in these
areas against India. If that is so, then,
it is necessary that Government shoulq
take proper precautions and all neces-
sary measures to protect the northern
borders. The security of India is most
essential for us. By safeguarding our
external security, we would be safe-
guarding our freedom. But I want to
know from the hon. Minister whether
this expenditure on police is meant
to protect our borders against these
infiltrations, or, whether it is meant
for other purposes. The explanatory
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note is not very clear. If the expendi-
ture is meant only to safeguard our
territorial security, I feel that we can
vote for the Demand.

In this connection, I may submit,
that the Government is not acting
effectively in respect of national secu-
rity. There hras been too much of
slackness on the. part of the Govern-
ment in taking proper measures to
counteract this foreign menace in our
borders. In this matter, it is better we
co-operate by holding consultations
with our border States like Nepal,
Bhutan, etc. So far, there is no co-
ordination of activities between these
States with regard to the protection of
our borders. It is very necessary that
we should follow a systematic policy
of consultation with our neighbouring
States in the north, so that our defence
and their defence are properly secured.
It is very necessary that we should
take more measure in this regard and
I expect that the Ministry will come
forward with an assurance that every-
thing will be done to protect the secu-
rity in the north.

Shrimati Renu Chakravartty: We
have got the panicky report from the
previous speaker, but I would like the
hon. Minister to tell us why it has
been necessary to have almost one-
third of the original Estimate again
brought forward under this police
grant.

Shri R. K. Chaudhurli (Gauhati):
Ask yourself.

Shrimati Renu Chakravarity: About
Rs. 22,50,000 has been asked for.
“This is required to meet the expendi-
ture incurred by the Governments of
Himachal Pradesh, Punjab and Uttar
Pradesh on border police”. What has
happened between May, 1953 and
now—up to the precent moment that
we have suddenly required this huge
amount of money which could not be
foreseen then? That is the question
that I would like to put, for an answer,
because police is an item on which
we spend quite a lot of money, both
at the Centre and in the States. So,
I would like to know why it is that
this amount hras suddenly been brought
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forward and why it was not foreseen
during the last budget.

st o q@a (fyear gae o
7 froT qozTaR IR qd) : SUTeAw
7EITT, IR ¢ g¥a=T | g TF I
Fga g | et AT [ wwad A
ag aFT wFe Y f g o gfew <=t
ST @Y & a8 MRS § | # drAradi
T FT @A AT W F X AT
gfremgfon &7 @ & agi frawr
JraF a1 | 97 ¥ Iforw 7t Fagwr A
T qq ¥ AT AT FAT W §AOW
Mcdddgraard | Fordr Sa1-
T AT qWA @A g §
W 2gd—TEare #7 AT gy
F Y @ A9 ¥ qft=t fasaw
) 7 T 5 7 ¥ gz fod T
TH A BT AT AgT A1 & garr sy
g1 IR A 7@ wa A faearw feomar
g fr o gfew #Y aorg & @rwradT w2wr
FY feafy & aga g gar & 1 A A e
T FL AT FAY AGTT ¥ ag FqQT
FT AET R ¥ g F o oS A
A W wfas Toar @R A FArHL
AT 98 WA=y TT Nt & fod agr ax
Y g wrT =ifed | ga § foar §
fF I N2, qoTT AR fEgarae w2,
& &1 At & foR R3,40,000 TYAT
g fFar S | w9 qTAAE ST
AZET g TABTA HT FATHA Frga &
¥ wea® G F7 faar fgear & A
ag faomr fom wQf & & fopar o1 w@r
g7

The Minister of Home Affairs and
States (Dr. Katju). My task has been
very much lightened by the speeches—
at least two of them—which we have
just heard. The hon. Member who
spoke first correctly assessed the
demands of the situation. This is not
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a topic into which I can go into at
any great length, nor would the House
expect me to do so. We are very much
alive to the security of India, to the
protection of the integrity of India, on
all sides and in all directions, north,
west, south and east—everywlrere.

Shrimati Renu Chakravartty: You
contradict the Prime Minister.

Dr. Katju: Do I?

Shrimati Renu Chakravartty: Yes,

Dr. Katju: But you must have mis-
understood him.

An Hon. Member: Always.

Dr. Katju: The borders now extend,
as one hon. Member said, right from
the borders of Pakistan on this side,
namely, Western Pakistan, to Eastern
Pakistan, and great care has to be
taken, We have got-our military forces,
into which I need not go. Then there
is the armed police which is, in the
first instance, maintained by the State
Governments. The State Governments
naturally said that, technically, border
defence might be within their sphere
of liability, but it is only fair that
they should be relieved of this extra
burden,—establishment of check-posts,
protection of Indian nationals, and so
on and so forth. Therefore, these
matters we have gone into in a great
detail with the three States of Uttar
Pradesh, Punjab and Himachal Pra-
desh and arrived at these figures. I
can only say this much, that if in the
next year we find that this amount is
inadequate, that larger funds are re-
quired, then Parllament will be asked
to sanction that, because this is really
not a party matter at all. All of us
are agreed that every possible care
should be taken for protection. I can
understand the anxiety of my hon.
friend who spoke second in the debate
for an inquiry as tn why this huge
sum—it is not a huge sum at all—
should be pen_t.

Shrimati Renu Chekravartty: One-
third.
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Dr. Katju: That is right. My hon.
friend who spoke first was most
anxious that it should be enlarged. It
appeared to him to be too small.
(Interruption). I suggest that as a
via media the House should be pre-
pared to grant it.

Mr. Deputy-Speaker: Vote for half
of this? I did not understand the hon.
Minister., As a via media—one Mem-
ber wants more and the other Member
wants less—have 50 per cent.?

Shrimati Renu Chakravartty: Could
we just have the break-up of the
figures between Himachal Pradesh,
Punjab and Uttar Pradesh, if the hon.
Minister has it?

Dr. Katju: They are really not of
much interest to you, but I will give
you. .

Mr. Deputy-Speaker: The hon. Minis-
ter will address the Chair.

Dr. Katju: Sir, I always—somehow
or other—invite that observation from
you. That is my mistake. I am attract-
ed to that side always. The break-up
is: over Rs. 18 lakhs in Uttar Pradesh,
over Rs. 4 lakhs in the Punjab and
nearly Rs. 2 lakhs in Himachal Pra-
desh. I am giving round figures.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum
not exceeding Rs. 22,50,000 be
granted to the President to defray
the charges which wijll come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Police’.”

The motion was adopted.

DEMAND No. 61.—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Deputy-Speaker: Motion is:
“That a Supplementary sum
not exceeding Rs. 4,75,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Ministry of
Irrigation and Power'.” -
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Shri N. B. Chowdhury: With regard
to this particular Demand, first of all,
I would like to ask one question,
whether the Government of India
requested the President of the Inter-
national Bank for Reconstruction and
Development that the meetings which
they are required to hold in this con-
nection should better be held either
in Pakistan or in India? Here you see
that as much as Rs. 3,18,600 is going
to be spent in connection with this
matter and expenditure is to be in-
curred both in India and in Washing-
ton. The expenditure is very large.
You see that the posts of Special Com~
'missioner. ez-officio Special Secretary
and other officials on high salaries
have been sanctioned for this purpose.
Now, when the matter was taken up
at the instance of the President of the
International Bank for Reconstruction
and Development, I want to ask
whether India could not have asked
the President to make a provision that
such meetings should be held in India
or in Pakistan. That is one point. An-
other thing is this. We now read in
the papers that the Government of
Pakistan is going to evolve some plan
for utilising the Indus water in con-
nection with some other plan. It so
appears, and for that also the Govern-
ment of the U.S.A. is perhaps going
to help them. Recently it has appeared
in the Press. I want to ask whether
that plan will not in any way affect
the plan which js referred to here.
These two things must be clarified.
Why should this huge expenditure be
incurred in this connection not parti-
cularly to evolve any plan for the
maximum utilisation of water in the
two independent States, but simply for
negotiating the matter in a distant
place—as far as in Washington?

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): With regard to this
item of expenditure on the canal water
dispute, we do not have particulars of
the officers who have gone there. But
I do not see the necessity or expendi-
ture on air passages, travelling and
other allowances etc. in the U.S.A,,
including the cost of two stenographers
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rendering secretarial assistance to it
in Washington up to the end of
February 1954, which is estimated at
Rs. 2,67,500. I know very well that in
the United States in the present age
every other man and woman know
shorthand and typewriting. There are
plenty of stenographers available in
the Unijted States and I do not see the
necessity of spending money, taking
our stenographers from here by air
and giving them special allowances
and incurring special expenses. That
is why I want to know why it becomes
necessary, inasmuch as on previous
occasions the House had heard from
the Prime Minister~—when there were
complaints that the Embassies and the
Legations in foreign countries are not
manned entirely by Indians—that
certain staff members are available in.
those countries from local people and
at cheaper cost than taking them over
from here. This does not also say when
they went there. because it only says
continued “up to the end of February”.
How long have they been there? That
also, I would like to know.

Then with regard to the expenditure
on the appointment of these two Com-
mittees—the Damodar Valley Com-
mittee and the Mahanadi Rail cum
Road Bridge Committee. I see the
Damodar Valley Committee was
appointed in October, 1952. No doubt,
its term has been extended from time
to time, but it should have come in
the Budget for 1953-54. That has not

o COme but it is coming now. Then the
Mahanadi Rail-Road Bridge Com-
mittee; it too should have come in the
Budget of 1953-54. Moreover, the Com-
mittees have reported long ago. The
Damodar Valley Committee reported in
June, 1953 and the Mahanadi Com-
mittee in October, 1953. I should like
to know why these reports have not
been laid on the Table of the House
up to now.

Mr. Deputy-Speaker: I would like
myself to know this. There is one
post of Special Commissioner,
Rs. 15,000, and one post of Ez-officio.
Special Secretary, Rs. 22,600. What
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[Mr. Deputy-Speaker]:

are the functions of these two gentle-
men? There is also one post of Execu-
tive Engineer and one post of Private
Secretary to the Special Secretary.

Shri Nanda: In the first place, may
I know whether 1 would be in order in
taking up the question of these Com-
mittees’ reports, and extending their
time-limits, because that is not within
the wording of this cut motion? It
refers only to canal water dispute.

Mr. Deputy-Speaker: Other hon.
Members who have not tabled cut
motions would like to raise various
matters. In voting for the Demand they
would like to be appraised of the
whole situation; otherwise, they might
vote against.

Shri Nanda: I would like to clear up
some factual doubts. Regarding the
stenographers, no stenographers were
sent by air. Stenographers go with the
working party, specially for the reason
that the work of this party is of a
highly confidential nature. It was,
therefore, necessary that for at least
a large part of that work we should
have people in whom we could repose
confldence. I am not quite sure that
even otherwise it would be very much
cheaper to have the stenographers
there rather than take them from here,
considering the costs there. But, I do
not want to labour that point. My
chief point is that considering the
nature of the work, it is necessary that
‘we should have our own stenographers
there.

Dr. Suresh Chandra (Aurangabad):
‘Why not utilise the services of the
stenographerg in our Missions there?

Shri Nanda: They must be having
their own responsibilities. I am sure
that woulg have been explored also.

Now, Sir, regarding the question
why we did not ask for the venue of
the Conference to be not Wash-
ington but some place in India,
that is a very relevant point.
My answer s, we did try.  We tried
very hard to see if we could secure
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the consent of the other partieg con-
cerned to having this Conference
held in some place in India. This
was not acceded to. And, consider-
ing the vital issues involved and the
great stake of the country, we could
not have just stood out on that point
and wrecked the whole arrangement.

Shri N. B. Chowdhury: May I know
one thing? Who did not agree to
this arrangement—the Pakistan Gov-
ernment or the President of the
Bank?

Shri Nanda: It was the Bank,
more or less, to whom it was con-
venient to have the conference there.
Having ascertained their attitude in
the matter and their inclinationg we
had to agree to that. That is one
part of it.

Mr. Deputy-Speaker: Did they
make any local inspection here?

Shri Nanda: Previous to thig Con-
ference, there were several investi-
gations, joint visits and enquiries and
inspections and much work had
preceded that.

Mr. Deputy-Speaker: By the Bank?

Shri Nanda: Mutually, by the two
parties; of course, the Bank was as-
sociated at several stages. That
Conference had to be there. It was
prolonged, we thought that it might
end in about two months; but, we
are not our own masters ang there
is the other party. We had gone
there to get a settlement, if possible,
and not to come away without a
settlement. The circumstances and
the exigencles of the situation called
for a prolongation and we had to
submit. Therefore, our representa-
tives have to stay there longer than
we had anticipated. That accounts
for the increased expenditure.

Questiong have been raised here re-
garding certain posts. There is the

Special Commissioner, We have
certain arrangements and under-
standings with Pakistan regarding

the utilisation of the water resources
common to both countries. You will
recall, Sir, that certain disputeg arose



611 Demands for

and at least in the Press there were
several times reports appearing,
which created doubtg in the minds of
several people as to whether these
arrangements were being adhered to.
Both the Governments thought that
there shoulj be officers who would
collaborate in watching the imple-
mentation of those understandings,
"so that we might avoid any disputes
over minor matters. The Special
Commissioner wag the result of that.
He is there and he consults his ‘op-
posite number’ regarding small mat-
ters that might arise from time to
time.

Mr. Deputy-Speaker: Is he an en-
gineer?

Shri Nanda: Yes, Sir, he is a high-
grade engineer.

Mr. Deputy-Speaker: Rs. 15,000—
for what period?

Shri Nanda: It should be for the
period of the budget year.

Mr. Deputy-Speaker: Is it per
month?

Shri Nanda: He is drawing his
usual pay; he wag an officer working
with us; he has been sent to work
there.

Mr. Deputy-Speaker: Why is it
put here, if he has not been specially
appointed?

Shri Nanda: Probably, he is re-
employed; I am not sure.

Mr. Deputy-Speaker: Has he been
re-employed for thig purpose?

Shri Nanda: He had been work-
ing with us when he was sent there.

5 pM.

Mr. Deputy-Speaker: What is his
monthly salary?

Shri Nanda: I am not quite sure
of his monthly salary, but I will let
the House know in a short time.

You ask about the Special Secre-
tary. He ig the leader of the dele-
gation and a status hag been assign-
ed to him and so it ig not a new post
in that sense.
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Mr. Deputy-Speaker: Is he already
a Secretary here?

Shri Nanda: He has been specially
appointed for the purpose.

Mr. Deputy-Speaker: What is the
Special Commissioner for?

Shri Nanda: The Special Commis-
sioner ig to function here in India.
This is entirely a different proposi-
tion; the Special Secretary’s work is
in connection with the conference,
and his function is to conduct and
lead the delegation, but the Special
Commissioner doeg not go there; his
salary is Rs. 2,000 less pension. The
Special Comimissioner, who is here
functiong in relation to the implemen-
tation of the understandings between
the two countries.

Mr. Deputy-Speaker: The Special
Secretary ig alsp paid on a monthly
basis?

Shri Nanda: He has been given
some special terms and I will find
out his salary in a very short time.
He is also an engineer—he is Mr.
Khosla, who has retired,

Dr. Suresh Chandra: Does he get
his pension also?

Shri Nanda: The hon. Member is
asking me about the Rs. 2,000 which
I quoted, but that salary was in re-
lation to the Special Commlissioner,
which ig Rs. 2,000 lesg pension. The
pay of the Special Secretary, Mr.
Khosla, is Rs. 3,750/-, which he was
drawing before, and I presume it is
also less pension.

Now, I have in mind the questions
of the hom. Member............

Mr. Deputy-Speaker: The hea.
Speaker said that the Supplementary
Demands should flnally be put to
vote at flve o’clock. There are a
number of other cut motions also
here. As soon ag this ig finished, I
shall allow the hon. Member to speak
on any one of the cut motions. I
will apply the gullotine at 5-15 p.M.

Shri Sarangadhar Das: May I put
my question? If there is no settle-
ment yet between the two countries
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[Shri Sarangadhar Das]

in Washington, I should like to know
what the Special Commissioner is
doing here for
agreement.

Shri Nanda: 1 should like to clari-
fy the position. The work of that
commission or working party is in
connection with an overall settlement
of the entire question of the utilisa-
tion of the water resources common
between the two countries. That is
a very large question, and when a
settlement comes, it will really be a
very good thing for all of us. But
this is regarding the distribution of
the waters subject to existing under-
standings. Whatever the existing ar-
rangements are, disputes arise as to
whether any party has done some-
thing which might disturb those ar-
rangements and might work to the
disadvantage of any party, and such
matters are within the purview of the
Special Commissioner.

1 thought the other question about
the committees has been very amply
dealt with in the noteg here. An im-
portant matter for invesfigation was
entrusted to the committee and it
finds that it cannot discharge its
terms of reference adequately within
a particular period. It asks for ex-
tension anq then we have to give,
within reasonable limits, such an ex-
tension. The Damodar Valley Com-
mittee is concerned with very im-
portant issues and it took more time.
There was a question of serutiny of
data, going into matters of detail,
engineering aspects, etc, and so the
time could not be anticipated and it
had to be extended by various stages
and steps and it had to be provided
for later on.

Shri N. B, Chowdhury: What about
the Press reports of a separate plan of
Pakistan to utilise the Indug water?

Shri Nanda: I wish the hon. Mem-
ber doeg not place so much trust on the
Press report. Of course, reports ap-
pear in the Press from time to time,
but the reports regarding another set-
tlement and another plan have not
been seen by me—I have not heard of
them. It is enough if they have one
plan. They are also amiong the mem-
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bers of same conference and have
joined in those deliberations and nego-
tiations, and so they cannot have a
separate plan with somebody else.
After all, the plan is between India
and Pakistan and the good officeg of
the Bank are available to both. We
do not know of any other effort and [
think we should discount anything
that might have appeared in papers
about this plan.

Shri Sarangadhar Das: What about
those two reports?

Shri Nanda: I have already given
the answer to that question. The re-
portg will be laid on the Table of the
House. If it arises out of this cut mo-
tion, let me state the position in that
respect. It may take some time to
state the entire position, but I believe
in the course of replying to certain
questions, the answer was given ag to
what the position in respect of these
reports is, Some action ig being taken
and it is not that we are sleeping over
the reports. We are having very
active deliberation and we have been
pursuing various matterg arising out
of the reports.

Mr. Deputy-Speaker: Will the Par-
liament have the benefit of these re-
ports?

Shri Nanda: Yes, Sir, very soon,
and the Parliament will find that what-
ever delay has occurred has been jus-
tified.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum not
exceeding Rs. 4,75,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1854,
in respect of ‘Ministry of Irrigation
and Power'.”

The motion was adopted.

DeMmanp No. 96—MINISTRY OF
., TRANSPORT

Mr. Deputy-Speaker: The motion
is:
“That a Supplementary sum not
exceeding Rs. 1,06,000 be gant-
ed to the President to defray the
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charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Ministry of Trans-
pOl’f.'."

Shrimati Renu Chakravartty: I wish
to raise a point regarding the running
expenses of staff cars. The pooling of
cars was done with a view tg effecting
economy and it was recognised that
the running expenseg per car would be
Rs. 1,800—that was the figure that
we had been given. We find that in-
stead of there being some saving, al
one point there is a saving and at an
other point the number of cars has in-
creased ang so the running expense:
are likely to amount to Rs. 3,700 per
car. A policy was made out for effect-
ing savings, and instead of each car
having running expenses of Rs. 1,800,
the figure has come to Rs. 3,700.
which ig more than double the origi-
nal flgure.

The next point is that in sub-clause
(ii), it is stated that originally it was
budgeted for 60 cars, including four
new cars. Now, they have 69 cars
and it is stated that they have pur-
chased 8 new carg and one second-
hand car for the different Ministries
ag against four provided for in ‘the
Budget. On this basis, we find 8 now
cars and one second-hand car minus
the four provided for, that is, five cars.
and these flve cars cost Rs. 96,000.
Does it mean that each car is costing
about Rs. 19,000, From the explana-
tion here it seems to me that there is
something very wrong about the whole
thing and I would request the hc.
Minister to clearly state what the psi-
tion is and why it ig that instead of
there being any saving the whole thiag
has gone up by leaps and bounds.

The Deputy Minister of Railways
ang Transport (Shri Alagesan): Sir,
while the running expense was expect-
ed to be only Rs. 1,800 it hag risen
to Rs. 3,700 per car. I do not know
what confusion has arisen in the mind
of the hon. Member with regard to
that. If the hon. Member {5 particular
1 shall give the prices of the cars
purchased.

Four new cars purchased for the
External Affairg Ministry and one onld
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car replaced comeg to Rs. 76,000; a se-
cond-hang car for ' the Ministry of
Irrigation and Power, Rs. 3,000; one
new car for the I.A.S. Training School
to replace the old car Rs. 9,000; one
new car for the Ministry of Commerce
and Industry to replace the old car.
Rs. 20,000; one new car for the Minis-
try of External Affairs and Ministry
of Health to replace the old car (new
car yet to be purchased), Rs. 27,500.

Mr. Decputy-Speaker: Is there =ny
uniformity of standarq in the matter
of purchase of cars, or they can order
de buze cars?

Shri Alagesan: Though all the cars
are supposed to be under a pool and
under the Ministry of Transport, the
purchase of these cars is decided by
individual Ministries and there is not
much of a pool left. I may inform
the House, except control by way of
log book, or other minor things.
They themselves get sanction for
these purchases.

Mr. Deputy-Speaker: Is the increase
in running charges due to increases
work?

Shri Alagesan: Many of the cars
are old cars and they have to be ser-
viced.

Shri Sinhasan Singh (Gorakhpur

Distt.—South): What are the makes

of these cars?

Shri Alagesan: If the House is an-
xious I can provide that intormqtion.

Mr. Deputy-Speaker: And also, re-
garding the need for all thess cars,
their bigness. their size, etc.

Shri U. M. Trivedi (Chittor): Are
the old carg fetching any value?

Mr. Deputy-Speaker: It is now a
quarter past five and I have to apply
the “guillotine”.

The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third
column of the Order Paper in
respect of Demandg Nos. 71, 89,
96, 105, 113, 125, 128, 129 and 132
be granted to the President to
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[Mr. Deputy-Speaker]:

defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of the cor-
responding heads of Demands en-
tered in the second column there-
of.”

The motion was adopted.

[The motions for Demands for Sup-
plementary Grants which were adopt-
ed by the House are reproduced below.
—Ed. of P.P.]

DeManD No. 71—ADMINISTRATION OF
JUSTICE.

“That a Supplementary sum not
exceeding Rs. 11,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Administration of

’ 9

Justice’.

DeMAND No. 89—PRivy PURSES AND AL~
LOWANCES OF INDIAN RULERS.

‘“That a Supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Privy purses and al-
lowanceg of Indian Rulers'.”

DEMAND No. 96—MINISTRY OF TRANS-
PORT.

“That a Supplementary sum not
exceeding Rs. 1,06,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Ministry of Trans-
port’.”

DEMAND No. 105.—STATIONERY AND
PRINTING.

“That a Supplementary sum not
exceeding Rs. 65,57,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Stationery and
Printing’.”

for 1953-54

DEMAND No. 113—OTHER CariTAL OUT-

LAY OF THE MINiISTRY oF COMMUNI-
CATIONS,

“That a Supplementary sum not
exceeding Rs. 1,84,90,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1934,
in respect of ‘Other Capital Out-
lay of the Ministry of Communi-
cations’.”

Demanp No. 126—OTHER CaPITAL OUT-

LAY OF THE MINISTRY OF FOOD AND
AGRICULTURE.

“That a Supplementary sum not
exceeding Rs. 5,91,73,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
i respect of ‘Other Capital Out-
lay of the Ministry of Food and
Agriculture’.”

DeEMaND No. 128—CariTaL. OUTLAY ON

BROADCASTING

“That a Supplementary sum not
exceeding Rs. 5,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1854,
in respect of ‘Capital Outlay
on Broadcasting’.”

DeEMAND No. 129—CaAPITAL OUTLAY ON

MULTIPURPOSE RIVER SCHEMES

“That a Supplementary sum not
exceeding Rs. 58,09,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Capital Outlay on
Multipurpose River Schemes’.”

DeMaND No. 132—CAPITAL OUTLAY oOF

THE MINISTRY OF NATURAL Re-
SOURCES AND SCIENTIFIC RESEARCH.

“That a Supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
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"in respect of ‘Capital Outlay of
the Ministry of Natural Resources
and Scientific Research’.”

APPROPRIATION BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain fur-
ther sums from and out of the Conso-
lidated Fung of India for the service
of the financial year 1953-54.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1953-54.”

The motion was adopted.

Shri C. D. Deshmukh: I *introduce
the Bill.

I beg to tmove:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1953-54, be taken into considera-
tion.”

Mr. Deputy-Speaker: The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1953-54, be taken into considera-
tion.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Title
and the Enacting Formula were add-
ed to the Bill.

Shri C. D. Deshmukh:
move:
“That the Bill be passed.”

I beg to
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Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

tDEMANDS FOR SUPPLEMEN--
TARY GRANTS IN RESPECT OF
P.EP.S.U. FOR 1953-54.

Mr. Deputy-Speaker: The question.
is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown im the third
column of the Order Paper in
respect of Demands Nos. 2, 3, 8, 13,
14, 15, 21, 36, 87, 39, 42, 48, 46 and
48 be granted to the President out
of the Consolidated Fund of the
State of Patiala and East Punjab
Stateg Union to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of the corresponding heads
of Demands entered in the second
column thereof.”

The motion was adopted.

[The motions for Demands for Sup-
lementary Grants in Tespect of
P.E.P.S.U. which were adopted by the:
House are reproduecd below.—Ed. of
P.P.]

DeEManD No. 2—STATE Excise DuTiEs.

“That a Supplementary sum not
exceeding Rs. 3,47,900 be grant-
ed to the President out of the
Consolidated Fund of the State of
PEPSU to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1954, in
respect of ‘State Excise Duties".”

DeEmAND No. 3—STAMPS.

“That a Supplementary sum not
exceeding Rs. 10,000 be grant-
ed to the President out of the
Consolidated Fund of the State of
PEPSU to defray the charges
which will come in course of

®Introduced with the recommendation of the President.
+Moved with the recommendation of the President.





